
1 LiVN ISrRAT lyE TRIBWAL 
:ti! 03ENCH 

Second Floor, 
Com)erCja1 Complex, 
In dir nn a g a r, 
dAN GPwE_ 560 1,38. 

iDated: 
1.DEC 1994 

APFLICATIQ NO: 	951 of 1994. 

APPLICANTS: Sri.p.N.Jadi, 

V/s. 

RESPa\JDENTS..... The Bivisional Accounts Officer,South Central 
Railway,sHublj and two others., 

T. 

Sri.C.R.Goulay,Advocte,No.3, 
Third F'loor,Kurubarasangha Bldg, 
Kalidasa Circle,Gandjnagar, 
bangalore-560 009. 

Sri.A.N.Venugopala  Gowda, 
Advocate,No.8/2,Upst airs, 
R,V.Road, Bangalore-560004. 

Sri.C.S.RanJas, Advocate, 
I  Padmanjali' ,No.673, 
15th Main Road,4th-T-Elcok, 
Jayanagar 39th Cross, 
Bangalore-560 041. 

The Senior Manager, 
Canara Bank,Traffic Island, 
Hublj-580029. 

Sue : 	 f ôpj 	

of the OrdQr Passed by the Central Administrative T.r.ihuI1aI,Ranga14r e. 
--Xx-- 

Plse find encIsed herewith a copy of th 	DER/ 
STAY DER/TER 0DER/ Pssd by tliç Iribur1 
mntjoncd PPlication(s) on 	25414994 
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1 
CENTRAL MQ19INISTR,T1JE TRIBUNL 
BNCMLORE BENCH; 	:BANGALURE 

ORIGIN-L AFFLICT JON NO. 951/94 

THLJF5JY, THE TWENTY FIFTH DY OF NOJE!8ER, 1994 

SHRI A.N.VUJJANrFDHyA. 	 ...1EI1BER (J) 

5/0 Narsinghsa Jadi, 
Aged 6E years, 
Retired  
South Central Railways, 
Hub ii. 	 ...ApplICdflt 

By Advocate Shri C.R.Goulay. 

Versus 

The Divisional Accounts Officer, 
S.C.Railways, 
Hubli, 
Diet: Dharwar. 

F.;. Lmnd C.-.O., 
(Financial Adviser and 
Chief Accounts Officer), 

S. C • R a ii w y s, 
Railway  r,,ilaya, 
Secunderaba, 

The Senior Planager, 
CaneL'a Bank, 
Traffic Island, 
Hublj-29. 	 ...Resgondents 

By Advocate Shri ri.N.Venugopala Gowda for Ri & R2. 

Shri C.5.,Ramadas for R3. 

Heard. Shri Goulay for the applicant 

that without issuinq notice to show cause, his 7 
... 2/— 



pension has been revised to hit dis-advantaqe and the same 

is arbitrary. Having reg:rd tc this contention, which is 

not disputed by the othrar side, I feel, it is just. and proper 

to direct Hi and R2 to ±ssue ntj:e to show cause to the 

applicant before effecting revsicn in his pension and recover 

the excess amount, if cny, and after the applicant furnishes 

his representation, Ri and R2 ill dispose of the same on merits 

by means of a speaking orier. Till then the pension at the 

admitted rate of R,576, 	with relief should be credited to 

the account cf the applicant b, R3. This exercise should be 

completed by the r esror dents within a period of three months 

from the dte of recei t of a copy of this order. No Costs. 
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